FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insol 'y and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF
TRANSCON BUILDCON PRIVATE TED

RELEVANT PARTICULARS

1. | Name of Corporate Debtor TRANSCON BUILDCON PRIVATE LIMITED
PAN: AADCT5661L

N

Date of incorporation of Corporate Debtor | August 9, 2010

3. | Authority under which Corporate Debtor | Registrar of Companies, Mumbai
is incorporated,/registered

4. | Corporate Identification Number of U45200MH2010PTC206380
Corporate Debtor

5. | Address of Registered Office and Plot No. 94 to 103, 106(pt), Site Office Khotwadi,
Principal Office (if any) of the Corporate | PM Marg, Near Milan International Hotel,
Debtor Santacruz (West), Mumbai City, Maharashtra,

India - 400054

6. | Insolvency Commencement Date in April 6, 2026 (Copy of the order received by the

respect of the Corporate Debtor IRP on April 8, 2026)

7. | Estimated date of closure of Insolvency | October 3, 2026
Resolution Process

8. | Name and regjstration number of the Name: Amit Vijay Karia

Insolvency Professional acting as interim | Reg. No.:

resolution professional IBBI/IPA-001/IP-P-02600/2021-2022/13969
AFA No.: AA1/13969/02/311226/108584
is valid till December 31, 2026

9. | Address and e-mail of the interim Registered Address:
resolution professional, as registered 405, Hind Rajasthan Building, D.S. Phalke Road,
with the Board Dadar East, Mumbai - 400014
Email: ipamitkaria@gmail.com
10. | Address and e-mail to be used for Correspondence Address:
correspondence with the Interim Same as registered address
Resolution Professional Correspondence e-mail id:
cirp.transconbuildcon@gmail.com
11.| Last date for submission of claims April 22, 2026 (14 days from the date of receipt

of order copy by the IRP)

12.| Classes of creditors, if any, under clause |As per the information available on public domain,
(b) of sub - section (6A) of section 21, there is no ongoing real estate project of the
ascertained by the Interim Resolution corporate debtor.

Professional

13.| Name of Insolvency Professionals Not Applicable
identified to act as Authorized If any class of creditors is ascertained subsequently,
Representative of Creditors in a class then the appointment of Authorized Representative
(Three names for each class) shall be duly made as per the Regulations.

14.] (a) Relevant Forms and (a) Web Link for downloading claim forms:
(b) Details of Authorized Representatives | www.ibbi.gov.in/downloadforms.html
are available at: (b) Correspondence Email Id:

cirp.transconbuildcon@gmail.com

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has
ordered the commencement of Corporate Insolvency Resolution Process of Transcon
Buildcon Private Limited on April 6, 2026 vide order in CP(IB)/697(MB)2025. The order
copy was received on April 8, 2026.

The creditors of TRANSCON BUILDCON PRIVATE LIMITED are hereby called upon to
submit their claims with proof on or before April 22, 2026 to the Interim Resolution
Professional atthe address mentioned against Entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only.
All other creditors may submit the claims with proof in person, by post or by electronic
means.

Submission of false or misleading proofs of claim shall attract penalties.

Amit Vijay Karia

Interim Resolution Professional

Transcon Buildcon Private Limited

Registration Number: IBBI/IPA-001/1P-P-02600,/2021-2022/13969
AFANo.:AA1/13969/02/311226/108584 is valid till December 31,2026

Date: April 10,2026

Place: Mumbai
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CR NO.32
IN THE HON'BLE BOMBAY CITY CIVIL COURT AT BOMBAY

COMMERCIAL SUMMARY SUIT NO 536 OF 2024 (Under order V Rule 20
(1-A) of the Code of Civil Procedure of 1908)
Plaint lodged on : 24/08/2023
Plaint admitted on: 08/05/2024
SUMMONS to answer plaint Under section O. XXXVII Rule 2 of the Code of
Civil Procedure, 1908.
Union Bank Of India, a body corporate constituted under the provisions
of the Banking Companies (Acquisition & Transfer of Undertakings) Act,
1970 having their having its Union t Bank Building, 6th Floor, 66/80 Mumbai
Samachar Marg, Fort, Mumbai 400 023 + and a Branch Office amongst
others at t Union Bank of India, Bazargate Street branch, 266, Perin Nariman
Street, 1 Mumbai 400 001 Maharashtra represented through its Manager Mr.
Ram Babu Kumar, Age 33 years ... Plaintiff
Versus

1. M/S. MRLM Road Lines, Address at:- A 1, Raju Nagar Khairani Road,
Chandivali Farm Road, Powai, Sakinaka, Mumbai, Maharashtra, 400072.
2. Prop. Mr. Mohd Mohsin Rauf, Age: 34, Occupation: Business Address at:
- Room No. 1, Bangali Chawl, Raju Nagar, Near Shivam Vidya Mandir Hihg
School, Khirani Road, Saki Naka, Mumbai, Maharashtra, 400072

... Defendants
To

1. M/S MRLM Road Lines

2. Prop. Mr. Mohd Moshin Rauf

Above named Defendants (As per Order dated on 09/02/2026 in presiding in
Court Room No. 32 CH. SUM. NO.H.h.j. Shri. S. S. Patil)

(b) That the Defendants be directed to pay the cost of this suit.
(c) Any further relief in the nature and circumstances of the case may be

a®s PRIMA PLASTICS LIMITED

A (CIN - L25206DD1993PLCO01470)

p——— Regd. Off.: 98 / 4. Prima House, Daman Indl. Estate, Kadaiya, Nani Daman,
Oaman (Union Territory) - 396 210. Tel.: 0260 - 2220445

E-mail; csi@primaplastics.com Website: www.primaplastics.com
NOTICE

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to the SEBI Circular Mo, HO/38/13/11(212026-MIRSD-POD//3750/2026

dated lanuary 39, 2026, shareholders of the Company are hereby Informed that a

Special Window has been re-opened for a period of one year from February 05, 2026 to

February 04, 2027 for re-lodgement of transfer deeds, which were lodged for transfar

prior to Apeil 01, 2019 and rejected,returned/rot attendad to dus to deficiency in the

docoments/process/or othenwise,

Eligible shareholders may submit their transfer deeds along with requesite documents
to the Company's Registrar and Share Transter Agent (RTA) at Bigshare Services Private
Limited at their addrass: Office No. S6-2, 6” Floor, Pinnacle Business Park, next fo
Ahura Centre, Mahakali Caves Road, Andheri East, Mumbai - 400093, Maharashira,
India; Email: info(c bigsharaonling.com.

During s period, the securities that are re-lodged for transfer shall be issued aaly in

dematenialized moda. The details regarding the opening of ths special window are also
disseminated on the Company's website al www. primaplastics com.

(Formely known as Sanmitra Commarcial Limited)

LJpnb

punjab national bank

the pame yoo can BANK yoan|

SCHEDULE OF THE SECURED ASSETS

A) Dt. Of Demand Notice
uls 13(2) of SARFESI
ACT 2002

B) Outstanding Amount as
on 30.06.2014.

C) Possession Date

uls 13(4) of SARFESI
ACT 2002

D) Nature of Possession
Symbolic/Physical/Con-
structive

Name of the Branch

Description of the
Immovable

Name of the Account

Properties Mortgaged/
Owner’s Name (Mortgagers
of Property(les))

Name & addresses of the
Borrower / Guarantors
Account

Stressed Asset Management Branch, Mumbai
PNB Pragati Tower, 1st Floor, Plot No. C-9, G-Block, BandraKurla
Complex, Bandra(East), Mumbai-400051, Email: zs8356@pnb.bank.in

SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

E-Auction Sale Notice for Sale of Immovable Assets under the Securitization and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the
Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower and Mortgager(s) that the below
described immovable properties mortgaged/charged to the Secured Creditor, the Physical Possession of which
has been taken by the Authorized Officer of the Bank/ Secured Creditor, will be sold on “As is where is”, “As is what
is”, and “Whatever there is” on 28.04.2026 from 11:00 AM to 4:00 PM with 10 minutes extension if necessary,
through e-auction for recovery of dues due to the Bank/ Secured Creditor from the below mentioned borrower(s)
and Mortgager(s). The reserve price and the earnest money deposit will be as mentioned in the table below against
the respective properties.

A) Reserve Price (INR)

B) EMD (INR)

C) Bid Increase Amount

CLASSIFIEDS

B PERSONAL

THANKS GIVING

Date/Time of
E-Auction

(INR)

Details of the encumbrances known to the secured creditors - To the best of our knowledge and information of the
authorized officer, there are encumbrances as mentioned below.

HOLY Spirit Thou who
makes me See
Everything and Shows
me the way to Reach
My ldeals, you who
gives me the Divine Gift
to forgive and forget
the Wrongs that is done
unto me and who is in
all instances of my life
with me | in this short
Dialogue want to thank
you for everything and
confirm once more that
| do not want to be

WHEREAS the above-named Plaintiff/s has instituted a suit in the Honorable ! IR Stressed Asset S ted f
Court against you the above-named Defendant under Rule 2 of Order XXXVII For Prima Plastics Limited Management Branch Factory unit No. 601/602| A\ 10 02 o046 eparated trrom you, no
of the Code of Civil Procedure, 1908. Sd/- Mumbai > | 6th floor SEEPZ++, Block ) 12.07. matter how great the,
A. The Plaintiff, therefore, prays: - - 1 Premises Co-op society B) Rs.26.92 Crore 28.04.2026 material desire may be
(a) That this Hon'ble Court be pleased to pass an order and decree against Place: Mumbai Nehal Goyal M/s. Dania Oro Jewellery || 14 Andheri East Mumbai. | PUS further A) Rs.14,79,25,000.00 | want to Be with you
the Defendants, jointly and severally, to pay to the Plaintiff the sum of Rs. Date: 09-04-7076 Company Secretary & Compliance Officer 1. | Pvt. Ltd. . "linterest & charges | B) Rs.1,47,92,500.00 .
3,91,634.50/- (Rupees Three Lakh Ninety-One Thousand Six Hundred ale: Address : 601/602. Block | Ared : 12890.48 Sq Ft. thereafter. C) Rs.5,00,000.00 11.00 am to and my loved ones in
and Thirty-Four and Fifty Paisa Only) outstanding as on 20.05.2022 No. 1, Seepz++, Seepz-Sez. gwqer émjtgagﬁ’r - '\F’,"i- C) 16.06.2017 4.00 pm your perpetual glory
toge’gcher wri1th dintere?tﬂ@ MhCLR + ﬁ.15%+ @ 2% plenal Interest pha. Andheri (East) Mumbai - Lt?:lma ro Jewellery Pvt. D) Physical forever Amen — ZDS
p.a. from the date of filing the suit till payment or realization as per the :
Partioulars of Claim Le. Exhibit "L" annexed hereto. TANDHAN INDUSTRIES LIMITED 200036 00710267551

ranted. (CIN: L22209MH1985PLCO34963) — - " o |
Yog are hereby Summoned to cause an appearance to be entered for you, Registered Office: 13, Prem Niwas 652, Dr. Ambedkar Road, Khar wesi, 'f’l Descrlptlonl Otf th7 etxttertnal c:jutstandmg Reference Amount IMPORTANT
within ten days from the service hereof, in default where of the Plaintiff/s Mumbai City, Mumbal, Maharashira, India, 400052, 0. regutatory’ statutory dues : : : : .y
will be entitled the any time after the expiration of such ten days to obtain phone no.; 022-22821087 | emall id: sanmitracommerciak@ymail. com Property Tax due towards Brihanmumbai |SEEPZ letter SEEPZ-SEZ/ E& R/ Whilst care is taken prior to acceptance 0
a decree for the sum of Rs. 3,91,634.50/- (Rupees Three Lakh Ninety- o i al 1 |Mahanagarpalika. DOJ/77/2018-19/07301/09024 dated Rs. 1,43,52,805.00 advertising copy, it is not possible to verify
One Thousand Six Hundred and Thirty-Four and Fifty Paisa Only) and wehsite: www.sanmiracommerlal.com 05.05.2022 its contents. The Indian Express (P)

Limited cannot be held responsible for
such contents, nor for any loss or damage
incurred as a result of transactions with
companies, associations or individuals
advertising in its newspapers or
Publications. We therefore recommend

such sum as prayed for and costs, together with such interest, if any, as the
Hon'ble Court may order.

If you cause an appearance to be entered for you, the Plaintiffs will thereafter
serve upon you a Summons for Judgment at the hearing of which you will be
entitled to ask the Hon'ble Court for leave to defend the Suit.

Leave to defend may be obtained if you satisfy the Hon'ble Court by affidavit

Invoice no. 0127 dated 07 Feb 2026 of
SEEPZ Block-l premises Co-operative
Society Ltd. till March 2026 Inc. of
Interest and GST)

As per Email dated 05.03.2026 of SEEPZ

ATTENTION SHAREHOLDERS

OPENING OF SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER 2
REQUEST OF PHYSICAL SHARES

Pursuant o SEBI Circular No, SEBIHOMIRED-PoliPICIRIINZEST dated July 02, 2025 a

General Maintenance & Service Charges
@ Rs. 10 per Sq. Ft Rs. 3,86,714.00

Rs. 5,37,78,166.00
per month

Rs. 4,78,002.00 Plus Interest

Sd/-
For Registrar

@ City Civil Court, Bombay.

Adv Dr Jyoti Patkar, Advocate For Plaintiff, Flat No. 6, 2nd Floor, Building
Shantabai Niwas, Opposite Kohinoor Showroom, Manpada Road, Dombivli
(East) E-MAIL: advjyotipatkar27@gmail.com MOB: 8976143130

" Healthy
ife S,

il W L i i Bl il

HEALTHY LIFE AGRITEC LIMITED
CIN: L525203AH2019PLCI3ET TR
Reqgd. Office: SH-B/0%, New Heera Panna CHS LTD, Gokul Village Shantl Park; Mira Road
East Thane Maharashira - 401107
Website: hitps.www healthylifeagritec.com, | Email 1D: infoZhealthylifeagritec com
Phone No.: #91 - 3355891669

WOTICE OF EXTRA ORDINARY GENERAL MEETING OF THE COMPANY TO BE HELD
THROUGH VIDED CONFERENCING [VC) / OTHER AUDIO VISUAL MEANS (OAVM)

MOTICE i5 hereby given that the Extra Ordinary General Meeting ("EGMT} of the members of
Hezlihy Life Agritec Limited will be held on Saturday, May 02, 2026, at 12:30 p.m. (I5T)
through Video Conferencing (*VC)/Other Audio Visual Means ("0AVM®) without physical
presence of the members at a commaon venue, in compliance with the applicable provisions
of the Campanles Azl 2013 apd the Rules made thereunder ("the AcLT), Sécurities and
Exchangs Board of India {Listing Obligations and Distlosure Requirements) Regulations,
2015 ("Listing Regulationz”) read with General Circular Mo, 14/2020 dated Bth April, 2020,

electronic mode only, on Thursday, April 08, 2026 to all the members whose email
addresses are registesad with the Deposilory Participants wp to Friday, April 03, 2026,

The Motice of the EGM can be downdoaded from the Company's website -al

REMOTE E-VOTING AMD E-VOTING AT THE EGM

standard on General Meetings, the Company has engaged servipes of COEL for providing
remate ewvaling facility prior fo EGM {“remole evaling”). Additionally, the Comgany,

gnd o secure the rghts of invesiors, another special window has been opensd for transier
and damalenaizaton of physical securlias which ware soldipurchased pror fo Apnl 01, 2019,
The speciad window shall &5o0 be svailable for such rensfer requasts which were subsmitied
garbiar and wan rejectedretemed nol aflended due o daficency In the docurmansiprocess!
e atherwisa for a period of one year from February 05, 2026 fill February 04, 2027

During this penod eligible sharsholders can lodgefre-ldge along with requisiée documents. fo

Sell-
Prifi Priya Singh
Company Secretary & Compllance Officer

Date: 9.04. 2026
Place: Mumbai

FOR THE ATTENTION OF THE CREDITORS OF
TRANSCON BUILDCON PRIVATE LIMITED

FORM A

PUBLIC ANMNODUNCEMENT
{Under Reglation & of the Insoivency and Bankrupicy Board of indls
(Trselvency Resolution Process for Corporale Pertons) Regulations, 2016)

'RELEVANT PARTICULARS
TRANSCON BUSLDCON PRIVATE LINITED
_ PAN - AADCTS661L
2. | Date of moorporation of Comorte Deblor August 9, 2010
3. | Auchanty urdes which Comporste Deistor. | Fieglsirar of Cornpenies, Murnbs
15 incoporated redstend
d. | Corporata I0erticaton tumber of
| Comporste Debtor
& | Arkiress of Regisered Office and

1| e of Conporate Debor

[ LAEEOMHE0IDPTC 206350

| Plot Mo, B o 100, 106(pt, She Office Hhotwad|,

trschency Profesaional acting as interim
ressoiion professional

Reg. Mos

1B T PO TP PO 22 -0 1560
AFA Mes 4810130650203 256108584
ks wlich til Diecemiber 31, 2026

Emad: ipamithans@gmaioom

cimiransmorbuidoorEEmalloom

11 | Last diate o subrmission of claims I Py 22, 2026014 deas froin e olabe of recespl

TSTTeT 51271517 Sleb

(A GOVERNMENT OF INDIA UNDERTAKING)

on 08.02.2022 18.02.2022

Note: Above mentioned encumbrances are not full and final. For Full and Final Amount of encumbrances, interested buyer

may contact Seepz, Andheri East, Mumbai.

TERMS AND CONDITIONS: The sale shall be subject to the Terms & Conditions prescribed in the Security Interest
(Enforcement) Rules 2002 and to the following further conditions:
The properties are being sold on “AS IS WHERE IS BASIS”, “AS IS WHAT IS BASIS” and “WHATEVER

THERE IS BASIS”.

\S{(élt{vigcrei giﬁ%t;nfﬂirgﬁdcgﬁrtt Ereegealng?\llicsezwggmmaqeeth%izﬁ[?it; ::ggg: our Registrar & Shane Transfer Agent (RTA) of tha Company Le.. Purva Snaregistry (India) 2. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of
Services Authority,and Taluka Legal Services Committee as per eligibility Pl Lid. ab their address Unit No. 8, Ground Floce, Shee Shakli fnd. Esti, J. B. Boncha Marg, the information of the Authorised Officer, but the Authorised Officer shall not be answerable for any error,
criteria are available to you and in case you are eligible and desire to avail | | Lower Parel Easl. Shasirl Nagar, Adarsh Magar, Work, Mumbai, Maharashira 200011 or e- misstatement or omission in this proclamation. : , ,
the free legal services, you may contact any of the above Legal Services | | mail at support@purveshiare com end the securities that ars loggeire-lodge for tansfer| | 3- Egzn?(?:ztvzgrﬁ%ndggfe Zﬁqﬁngnﬂgﬁgﬂgg it:\qtc?]légz?boe\-/zligttla?g platform provided at the Website https://
Authority/Committee. Advocate for Plaintiff Signature. lﬂdu_:"ng_mzs.e TBg Ut il e Pande) Wi T -,,lampang.-iRT.l'l. 8.0 i, Sl b '55"_]&‘1 4. The Authorised Officer reserves the right to accept or reject ahy / all bids, or to postpone/cancel/adjourn/
NOTE: Next date in this Suitis 27. 04. 2026 Please check the status and next/ anly in demat Moda. Doe F.'T'JEE-"-E- shall t'"- .fD'-"T‘-'F-d ".:" such .!’EI'IEfEf-C-I-'I"-dHTﬂl requests discontinue or vary the terms of the auction at any time without assigning any reason whatsoever and his
further date of this Suit on the official web-site of the City Civil & Sessions The declared circufar is also available on the website of the Company at decision in this regard shall be final. . . L
Court, Gr. Bombay. W asmiracammarcial.com 5. All statutory dues / attendant charges / other dues including registration charges, stamp duty, taxes, statutory
" i 3 = liabilities, arrears of property tax, electricity dues etc. shall have to be borne by the purchaser.
For Tandhan Industries Limited 6. Account is under Physical Possession
[Formely known as Sanmitra Commercial Limited) 7. For detailed term and conditions of the sale, please refer https://Baanknet.com, www.pnbindia.in  gq;.

Date: 08.04.2026
Place : Mumbai

(P K Bhisikar)
Chief Manager & Authorised Officer
Punjab National Bank, Secured Creditor

STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002

otherwise there is a defense to the suit on the merits or that it is reasonable Special Window was ogened for re-lodoments of Transler Deads of physical secunbias which 3 Repair & Maint Fund (Plumbing) - Block 1 Premi and bills towards water that readers make necessary inquiries

tg,at you sahould bhe alcliow%dt;]o defelndftt?]_e Sﬁf't' o G was closed on January 0B, 2026, Further pursuant fo SEBI Circular Mo, HO/BM3/11(2)2026 ocr 1 rremises Meter(2Nos) at Actual. before sending any monies or entering
iven under my hand and the seal of this Hon'ble Court. ] BADATEN ary A Eacsl : : AR . . : : _

Dated this on 06th the day of March, 2026 MIRSD-PODWITENZ02E dated January 30,2006, 1o factitate ease of investing for imveslors 4 |Outstanding Government Rental Dues as | SEEPZ Andheri (East) letter dated Rs. 64,11,562.42 into any agreements with advertisers or

otherwise acting on an advertisement in
any manner whatsoever.

dab 3in asier
Bank of Baroda

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 read with proviso to Rule 6 (2) & 8 (6) of the Security Interest (Enforcement) Rules, 2002.
Notice is hereby given to the public in general and in particular to the Borrower (s), Mortgagor (s) and Guarantor (s) that the below described immovable property mortgaged/
charged to the Secured Creditor, possession of which has been taken by the Authorised Officer of Bank of Baroda, Secured Creditor, will be sold on “As is where is”, “As is
what is”, and “Whatever there is” basis for recovery of dues in below mentioned account/s. The details of Borrower/s/Mortgagor/Guarantor/s/Secured Asset/s/Dues/Reserve
Price/e-Auction date & Time, EMD and Bid Increase Amount are mentioned below-

BANK OF BARODA

Mumbai Metro West Region: Sharda Bhavan, Shree Vaikunthlal Mehta Marg,
Opp. Mithibai College, Juhu Vile Parle, Mumbai - 400056, INDIA « Tel: 022-20861886
E-Mail: recovery.mmwr@bankofbaroda.com « Website: www.bankofbaroda.com

Sale Notice for Sale of Immovable Properties - “APPENDIX-IV-A [See proviso to Rule 6(2) & 8(6)]”

General Circular No. 1772020 dated 13th Apnil, 2020, General Circular No.20/2020 dated 2’;‘;"“ Dfiice (F oy of the Dorports E:ﬁ:h‘?- pr;”ﬁ“ "*E""{.mﬁ' Hole r 5. | |Name & address A e o Reserve Price, | Statusof [ =
Sth May, 2020 and General Circular Mo, 1072023 dated 28th December, 2022 issued by the Detstir Seniacne e \, Murrioei Gy, Mehasashtyn, L:;t of Borrower/s | irilrar::vab::s;:lc?p:)r?yowithe S Date & Time of | EMD Amount, |Possession m;:epsﬁgn
Ministry of Corporate Affairs ("MCA") and SEBI Circular dated 5th January, 2023, o - = e o , Guarantor/s / . E-auction Bid Increase | (Symbolic / .
{Coltectively referred fo as "Circulars™) 1o transact the business as set out in the Notice of B 'mm'gﬂ'ﬁmwggf"' ﬁFL:‘Lci. E":;"Z‘ggé“ he: arder recened by the No. Mortgagor (s) known encumbrances, if any [T (P¥1ysical) Date & Time
KGO e Company; W1k wilkbe. abie o aftand. snc particinite i e BOM MY V| L e s e ot By [O0RBIC T 00 1. [Bakhtawar Anwar [Flat No. 302, 3° Floor, AWing, New Brahmaputra| Rs. 33,53,573.80 + accrued Interest| 30.04.2026 | Rs.86,25,000- | Physical | 24.04.2026 &
U/ 00b. ertyoues Yiunscing s SCA Trugl: YN Ve D comtod JOF INERUIBUSS] | | i) Procass: Khan CHSL, jangid Complex, Mira Road East, Thane | from 22.11.2021 with monthly rests | 14.00 HRS to | Rs.8,62,500/- | possession | 11:00 AM to
of reckoning the guorem under Section 1493 of the Act. - SIS ~ e n - = reme ’ , ’ S . 9,04, " .

[EE A EE T Fwer o e 2 AR Vw H i . . .
In compliance with the aforesald Circulars the Company has senl Notice of EGM by % | R A RN T T e i e 401107 Builtup Area: 753.48 Sq ft + Legal & other costs. 18.00 HRS Rs.25,000/ 03:00 PM

For detailed terms and conditions of sale, please refer/visit to the website link https://www.bankofbaroda.in/e-auction and online auction portal Baanknet.com. Also, prospective
bidders may contact the Authorised officer on Mobile: 9820642426.

hittps=/www healthylifeagritec.com,” and website of the stock exchange, |.e., BSE Limvited 0. | Address and emall of the intenm Reglstered Address: Sd/-
gt wearw, beindia com and weabsite of Central Depository Services {India) Limited ("CDEL", resition professional, o ragstend 406, Hird Rajasthan Buldng 0.5 Phafke Rosd, Date: 09.04.2026 Authorized Officer,
e, hips:wwwevolingingla.com'. it the Board Dadar East, Mumbal - 400014 Place: Mumbai BANK OF BARODA

Fort, Mumbai- 400 001
Email: cs6041@pnb.bank.in

Administration) Rules, 2074, Regulation 44 of the Listing Regulations and Secretarial comespondance wih the intaam Same as Fegstens address Circle Office Mumbai City SALE NOTICE FOR SALE OF
o e Al LRRAOndoRGE BTN Kk . U.B.I Tower, 6th Floor, 25, Sir P.M Road,

SECURED ASSETS

UNDER SARFAESI ACT

throwgh COSL ks providing the facility of voting through e-vating system dunng the EGM i =
("e-vating’) 15| Ciasses of Crogions, T any, Lnoer Gause --ﬁ}':l"m [Iﬁrrﬁ::i:n ;,-i:. S o patieG oA, Ell\ugtlac;n ;Stari‘le;lotic?tfolr tSale (tn; I?efcured Ass;;a;s llmdezr0 t:ze Securitisation & Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with provision to
Cut-off date for e-votin Monday, April 27, 2026 it of sub - Baction (GA) of section 21, there ks 1o ongoing real estete poject of the ule 8(b) of the Security Interest (Entorcement) Rules, .
Commencement of “mfm_, e-voting | 200 & Illm [FII ST} on Wednesday, April 29, 2026 ascertaked by the lesim Resolution corpalE tmr:?i . Notice is hereby given to the public in general and in particular to the Borrower (s) and Guarantor (s) that the below described immovable property mortgaged/charged to the Secured Creditor, the

e . : .| Professional . l- e constructive/physical/ symbolic possession of which has been taken by the Authorised Officer of the Bank/ Secured Creditor, will be sold on "As iswhere is", "Asis whatis", and "Whatever there is" on
Emdu:hr_l of H_'ME &-voting 500 p.m. [IST) on Friday, May 01, 2026 13, | Marr of Insohvency Profissonis Mot Applicable the date as mentioned in the table herein below, for recovery of its dues due to the Bank/ Secured Creditor from the respective borrower (s) and guarantor (s). The reserve price and the earnest
Members who will be present a1 the EGM through VC/OAVM and who have nof cast their identified o &t &5 Authoeized Hf any cless of creditos is ascertained subsequentty, money depositwill be as mentioned in the table below against the respective properties
vole by remote e-voting, will be eligible to exercize ther right 1o vade during the EGM Rieprissuntitig of Credinons in a class tren fhe apointrmest of Autharized Fepresenirhe .
Members wha have cast their vote by Remote e-yoting prior to the EGM may also attend (Threa names for each dees) shall be duly made ss per the Regulations. SCHEDULE OF THE SECURED ASSETS
and participate in the EGM but shall nol be entitled to cast their vate again. 14| (a) Releant Forms and | (1) Wahr Links for downioading oiaim fomnes: Sr.| Name of Branch / Name of Borrower, Details of Immovable Properties A) Dt. Of Demand Notice u/s | A)Reserve Price | Date/ Time of Details of the
Accordingly, members may cast thelr votes through remate e-voting and e-voting at the i) Detads. of Authorzed Representatives | wwwibbi oving/oownlcacfonmeLhme No. (Firm/Co.) Co- borrower / Proprietor Mortgaged / Owner's Name 13 (2) of SARFAESI ACT 2002 | B) EMD (last Date Eauction encumbrances
EGM by following the instructions mentionad in the Motice, Once the vote on a Resatution ane avataike at (B Comespondence Email id; | Partners / Directors / Guarantor (s) / (Mortgagers of properties) B) Balance Outstanding of EMD Deposit ) known to tf_\e
i% casted by the Member, he/she shall not be allewed to change it subsegquently, . cinransconiuidoondgmai.oom Mortgagor (s) Amount + Irlltt. & Charges C) Bid Increase secured creditors
The Comgany has appointed Mr Sumil Baja) (Membership No. A45042) Practising] | wotice i hersby given that the National Company Law Tribunal, Mumbai Bench has C) Possession Date u/s 13(4) Amount
Company Secretary to act a5 a Scrutinizer for monitoring remote e-voling process and ordtered the commeniament of Corporale Insolvency Resolution Process of Transcon of SARFAESI Actt, 20_02
e-voling at the EGM In falr and transparent manner, The results of evoting shall be i‘;llidﬁf:r:ﬂ::f; tilﬁﬁd kf:ﬂg-‘::'tﬁgﬁ 2026 vide order in CP{IB)BITIMERZOZS. The arder ?S) Nalt)u? 7fPF;]°55_eSISI|°n
deciared within two working days from conclusion of the EGM. The results declared along| | SOPY W8S receiier e : ymbolic / Physica
with the Scrutinizers Repori shall be communicated to the Stock Exchange and will be ;r::fn';’f‘j“l'lﬁ:':‘l E:;"Eﬁﬁ::mﬁwﬁﬂlﬂliﬁﬁ ;‘:gﬁ.ﬁg Irl'ﬁf”;ﬂ;ﬂlb;;n;'ﬁf':“:ﬁ Constructive)
placed on the website of the Company at hitps./f'www.healthylifeagritec.com/ and on the| | protessional at the sddress mentioned against Entry No. 10, i g Lo 1 | ARMB Mumbai City All that part & parcel of the property situated at|A) 15/04/2017 A)Rs.69,93,000.00 | 05/05/2026 Not Known
website of Cameo Corporate Services Limited {"Camec™) at www.cameoindia.com Ther findangial credifars shall submit their claims with prodl by elacironic means . only, M/s Vision Arts (Borrower) Flay No 602, 6th Floor, B Wing, Aravali Hills| B) Rs.27,96,441.25 as on B) Rs.6,99,300.00 11.00 AM to
Mambers will ba able to attend the EGM through YC/OAVM facility provided by using All other creditors may submit the claiinsg with prool in pemon, by post o Dy alectrnic Mr. Jayesh Gurunath Mhatre (Proprietor) CHS Ltd, Village Kavesar, Near Suraj Water| 31/03/2017 + further intt & other [(05/05/2026 4.00 PM
COELS Remote e-voling Fogin credentials and by fellowing the instructions mentioned in MEans. Mrs. Janhavi Jayesh Mhatre (Guarantor)r) | Park, Taluka & Dist Thane admeasuring about| charges (Upto 4.00 PM))
the Motice, Submission of false or misleading proofs of claim shall attract penaliies. 555 Sq Ft. C) Dated: 11/10/2017 C) Rs. 25,000.00
Ay persan, who gcquires shares of the Company and becomes & Mamber of the Company m::lw:‘:::ﬂl:inn Profassional D) Symbolic
after dispatch of the Notice and is helding shares as of the cut-off date Le., Monday, Aprill | yranscon Buildcon Private Limited 2 | ARMB Mumbai City Flat No 304, 3rd Floor, AL-Amin Apartment,|A)24/01/2014 A) Rs.16,72,000.00 |  05/05/2026 Not Known
&7, I0F6 may obtain tha login |ID and password by sending a reguest at| | Registration Number: IBBI/IPA-001/1P-P-02800,/2021-2022,/13969 M/s Prince Pipe Industries Situated at Land bearing Survey No 43K, Near| B) Rs.2,40,61,771.07 as on B) Rs.1,67,200.00 11.00 AM to
lttps.diwew.evolingindia.com! helpdesk eveling@edslindia.com. However, If he/she |s| | AFANC.-AAL/1386%9,/02/311226/ 108584 Is valid till December 31, 2026 Roshan Hospital, Narpoli Road, Taluka 01/01/2014 + further intt & other | (05/05/2026 4.00 PM
already regustered with CDOSL for remote E-voting then he/she can use his/her existing User| | Date: Aprl 10, 2026 Bhiwandi, Dist Thane, Maharashtra-421302 |charges (Upto 4.00 PM))
I and passward for casting the vote. Place: Mumbal C) Dated: 01/08/2014 C) Rs. 25,000.00
Members who need assistance before o during the EGM, can contact COSL helpdesk by D) Symbolic
Pl bAoAl g TERMS AND CONDITIONS
investorg -::'ém iiais oM ! e J 3 1. The sale shall be subject to the Terms & Conditions prescribed in the Security Interest (Enforcement) Rules 2002 and to the following further conditions:

2. The properties are being sold on “AS IS WHERE IS BASIS and “AS IS WHAT IS BASIS” and “WHATEVER THERE IS BASIS”
m“; el ‘:: I:ﬁ“i:“: l[:?t-i::ffﬂvh'r?:il:na“ ﬂ::! E’E:I“ 5':“:: Ti t:';"i:ﬂ:: Tetﬂha:m: 3. The particulars of Secured Assets specified in the Schedule hereinabove have been stated to the best of the information of the Authorised Officer, but the Authorised Officer shall not be
Ftemnlep:-:'nll:irb; at ﬂ:m'; gh &- vulhgﬁ:lurir?g the EGM. — e B " answerable for any error, misstatement or omission in this proclamation.
For Healthy Life Agritec Limited 4. The Sale will be done by the undersigned through e-auction platform provided at the Website https://baanknet.com as per above..
5. Fordetailed term and conditions of the sale, please refer www.baanknet.com & www.pnbindia.in.
gy Oriar oy the Bewes of Direclon Y YT R4 6. ContactPerson Mr. Sushil Kumar - 8420194674, Mr. Pavan Gudadhe- 9423743110
’ _Fd"l' SITETI ] 3 7. The Bidder Bidding for any of the above IP has to bid by adding minimum incremental amount as mentioned over & above the fixed Reserve Price.
n“f"“ "'_"'-““IBI Note : Further any statutory dues of Central Govt/ State Govt/ Any statutory body shall be paid by the Purchaser of IP, Bank will not bear any type of dues. Past/ present/ Future.
Pace: Thane, Mahamahirg Managing Director 15 DAYS STATUTORY SALE NOTICE UNDER RULE 8(6) OF THE SARFAESI ACT, 2002
Date: 09 April 2026 DIN - 07759911 Date: 10.04.2026 Sdl-
a0 el S e

punjab national bank

...the name you can BANK upon!

Recovery Division Circle Office East Delhi
Scope Tower Laxmi Nagar Near Nirman Vihar Metro Station
Delhi 110092 E-mail: coeastdelrec@pnb.co.in

SCHEDULE OF SALE OF THE SECURED ASSETS

E-Auction Sale Notice for Sale of Immovable Assets under the Secuntisation and Reconstruction of Financial Assets and Enforcement of Secunty Interest Act, 2002 read with proviso to Rule 8 (&) of the Security Interest (Enfercament) Rules, 2002,
Mofice is hereby given to the publicin general and in particular to the Borrowen s} and Guaranicn s} that the below described immovable properiies mortgaged fcharged o the Secured Creditor, the constructive/physical! symbaolic possession of which has been faken by Authorised Cfficer of the Bank/Secured Creditor, will be sold on “As is where
Is", “As is what is", and "Whatever there is” on the date as mentionad in (he table herain below, for recovery of its dues due to the Bank/ Secured Craditor from the respective Borrower(s) and Guarantor(s). The reserve price and the eames! money deposit will be as mentioned in the table below against the respactive propertes

SALE NOTICE FOR
SALE OF IMMOVABLE

PROPERTIES

SLRFACRI ACT 2082 DESCRIPTION OF THE IMMOVABLE - oaTEr TmE | encumbrances
IE; Name of the Account LU ﬂ?_gm DEMAD T PROPERTIES MORTGAGED/ {Last date lffhu:lliilr:lﬂsit EMD] % aez:m"-:m;;s
' Name and Addresses of the Cj PBEﬂSEjf:ﬂ:;E;EP';::S;;:i‘ﬁ:ﬁ'ﬁT 2021 OWNER'S NAME (MORTGAGERS OF PROPERTY (IES)) _ | EAUCTIEN | e,
Borrower/Guarantors Account e e e BirtioaEmEn o of authorized officer
1 | BO: GURUDWARAROAD (012000} 17.09.2024 RESIDENTIAL FLAT BEARING FLAT KO -701 ON THE 7TH FLOOR Rs. 28.35 LAKH 28.04.2028 NOT KNOWN
SH. RAJ KUMAR RAMCHANDANI (BORROWER) RS, 5.60 LAKH + FURTHER NTEREST, OTHER ADMEASURING 36.42 50. MTRS. CARPET AREA IN THE BUILDING NO 60, THE RS. 2.84 LAKH (28.04.2026)| 11:00 AM TO HIMANSHU SHARMA
ADD: C 4/35, EAST OF KAILASH, NEW DELHI, DELHI - 110065 CHARGES AND EXPENSES TILL THE DATE OF FULL | COMPLEX KNOWN AS "RUSTOMJEE EVERSHINE GLOBAL CITY", AVENUE [°9: £ {28.04.2026) 04.00PM |, Hé‘;;ii“ﬁ‘éﬁﬂi’@én
MOB — 9810459684 ALSO AT: FLAT NO =701, TTH FLOOR, BUILDING NO 80, AVENUE J, RUSTOMJEE EVERSHINE GLOBAL AND FINAL PAYMENT J" CONSTRUCTED ON THE LAND BEARING NEW SURVEY NO - §, 5B, 50, 5F Rs.25000/- PACIE DFERCE
CITY. NARANGI BYPASS ROAD CLOSE TO VIVACOLLEGE, VIRAR (WEST), DIST - THANE. MUMBAI - 401303 29.03.2025 ::g:ﬁ{-}fﬁ%{mﬁ%ﬂ;:‘égg’fﬂﬁﬂ"ﬂsﬁ? E:—gfﬂfgfgg ﬁi;’:?l-:ﬁs EAST DELHI
S s et NN BECE ARE T ETIGUN SR O . SYMBOLIC DISTRICT OF THANE - 401303, EAST - BUILDING NO J53, WEST -BUILDING NO
ADD: C 4/35, EAST OF KAILASH, NEW DELHI, DELHI - 110085 MOB - 9810453684 B .
ALSO AT: FLAT NO - 7011, 7TTH FLOOR, BUILDING NO 60, AVENUE J, RUSTOMJEE EVERSHINE GLOBAL CITY, NARANGI HEI'EHAH AMCHANDANI AND R Ar.l KUMAR RAMCHANDANI
BYPASS ROAD CLOSE TOVIVACOLLEGE, VIRAR (WEST), DIST - THANE, MUMBAI - 401203

electricity dues efc.

BRIEF TERMS AND CONDITIONS OF E-AUCTION SALE:

Date: 09.04.2026, Place : Mew Dalhi

The sala shall be subject to the Terms & Conditions prescribed in the Sacunty Interest {Enforcement) Rules 2002 and 1o the following further conditions: (1) The properties are being sald on "AS 1S WHERE IS BASIS" and "AS IS WHAT IS BASIS” and "WHATEVER THERE IS BASIS®. (2) The particulars of Secured Assets specified in the
Schadule hersin above slated o the best of the infarmation of the Authorised Officer, bul the Authorised Officer shall not be answerabla for any eror, misstatement or omission in this proclamation. (3) The sale will be done through e-auction platform provided at the Websile https:/fbaanknet.com. on above mentioned dates. (4) For further
details and complela Terms & Conditions of the sale., pleass refer : hitps:/ibaanknet.com. & www.pnbindia.in. (5) All Statutory dues/attandent charges | other dues including registration charges, stamp duty, taxes etc. shall have to be borne by the purchaser and the authorised office or the Bank shall not be responsible for
any charges, lien in encumbrance or any other dues to government or any one else in respect of property (e-auctioned) not known to the bank, the intending bidder is advised to make there on independent enquiries regarding the encumbrances on the property including statutory liabilities, arrears of property tax,

STATUTORY SALE NOTICE U#DER RU%E E!E! OF THE SARFAESI ACT, 2002

AUTHORIZED OFFICER, PUNJAB NATIONAL BANK
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e - arfefves efent siftriar, mgifiare, v Had Agies
OIS . - BCUYLEREEY
PRO/KOPZ/10/2026-27 el war

7.3.f.R. Fo=t maf, fRvrfra safaa, Fa8 mgee

wisf A, INC-25A

R e, ke &, Husi =EgR Faer, = wHaT
(w &1 FoTell, UeEdee, Yoo Fl gTEE, HTE - ¥ooook)
R BRE, 2093 U BEH 9% 3N
Aot (aAiguiteEzon) form, 209y w0 R w9 wam
a

FeAre Giyew fifie, B Sievfiga smfaa: g92, don eder geedlan gde, 90-94,

urr e, Hems! (W), HaE, HERE - vooo99,

(CIN: U15140MH1992PLCO67344) =1 arakiia
.. 3T

G TA 0T 2t i, Rt 2 U, Rov6 Tl HemRTEien Ay wdmeR Hl Haa
aircten fadh ez, dusita ol duddla suiazo devenen uisden uf dvaendt pabs st
el BRG] 2093 T HAH I Iedd din FFERES & Siasd,
1 TG I @reiien e Eid! J1En 3 A e @t e ana, e
i, F@ad A 4 wisEg, Hievisa wigR miie bdes, i i, Sul e
FAC, « T FHAN, TETE, Yoo FEHA g, HIE, FERTE - woooor A2 &l Fua ultia
IR 9% (dieT) Rawien ana ueardta @ uefvedt @eeen s a @rd ve va 3eiER
Tl a7 o deeioel Urala? Wadrd.

IrtgTEt anf atem adt
GPTEleT Elehare
fe=is: 0f.04.202% s
Reror: e (Sramar=: co04928)
ﬂlﬂmm{
FX
HET! f 14 IR Sirfex faes

mwmwmaﬁﬁmw
B! PRGATTAR Faferd JhgRie Q¥R 3. 39.03.203% e

T Figaci¥en s
gﬁa EERBER wa.
@edde Rais 22.08.2090 Feld R
e, Rash @iy 3u-Pries, g
. 3 Uienss @, dan/3/wwoo/2090
3laa siiavilgd, GR 262 41, 2ofla spra
arfor A, fen vE. apRae (“REkdT)
Aiafl #ez HctFn H. e e 3nfor .
SARKT I (“TRENGR ) el G B
fashl gediafia sifhgdifsa sy s
ol U . 2w.08.2023 I W
el AGT TR ez . W
sty . sifsin apen Aian anfor cien s
Aerblgasien  Fgaien  anfr g
aelfden . o.99.2094 ol glRm Reed
el el g, riwn s Hege s,
fReefen  vaelidl  oneen  deRerR
AieNER Ho e HETA UANIE .
ROE&0000303LI Balld 93.90.2034
apeent 3nfdy ggeron e e sfn Raegia o
& thdeh genid a3 B wiated
3NEd 3N IR Rdoie s I aien
Hee AN AR wos R g
diivfen fgcridend gamar ngd.
Fgue Aflel usiERIEN GEeUE URRUR
AR RrRdwifem biime u. .
F I i o N = P e e e
SR ganHs aeRwEr, 4. wHa
e 3 Rrgia apen (“san Mo )
Aiall #eT FneHAHEN Rt sreen o
aien aifasad wou BeonmeEier wid aifema
2/3 fudiona T gawm oitje faaeider 4.
W o (“Bap W @RUIRT) waien
2u,0l9,.2023 ol gaidRa wevend anell,
aicll 30 e =1 HSrE @ den
HIe el BNl
g, 4.zl e st . s
HiETBlERBTHE Il Hcld IS au? sioaen
Jusior Bvary FyEEien ganR sngd
3 IR ST o RRaeiem dbime
w. B Wi e e gREe #Hied
Fitagen anfoy 3t @ eigee B g
sifigEdicsa Hid BV TRIE 2.
anton et fiban cerfan @i A e
{5 G 1 = s G e el |
@ deulia @l gas dide fRawida
gl feban anfl i ol ot Hen He
qrataeieon #edeage cull wsu Hwke
uitrdlurze 9% (dan) Raxien siemadiane
AUl HAIAD MG, 3 @ hodrl 3R
A Ader o), e HeHE fhan Ren
BIVE! P Fgwid 3R BIvE i
s, [, geaiaRa e, wsen,
siffty aprzviicb e 2ilget e camn then st
I APl 3 @RI RRwirm
fdwpe w. 1. @ien a0 iR Bt ol
Eiris SEEE
{iﬁg. fadics 90 U@, 2028

) =d/-
TeTid U, UIHToRST
rggThe, 3= IR
w9y, ¥ fgere dad, 9g,

sroadid! aFmd w@@d (EMD) @ 2. 39.03.2023 udden o
GR&T 3d  (SD) (I, MG Fal QPRI dad hosesl) Sifaae!
faumT a1 rIfeaT HT AR, Her YeiedT WareaRid! Sberi-! e
3ol 9 IR SRR HHGU a7 HrIfesard 3, 20.0%.202% Gfd Hex
TR, SIYT WEY SPERTA! [RAT 39 WHH g SFMd & @l
A31.ffa . waifa =1 Foager st T sH1 FReand 396
i FRfeR 3rfiar

sifdadt (A1) favm, 7.31.f&w. faxor &.5=ifeq.

e, 3048 3 faftam g s
TIEHI [HeehiT THeee faHs=a
TR BE AU ]

HiH T
ST =
(Ffeeg=t 3fvg damediatd wifs i (Fiafte mfwimim et Fowe )

i R
v | FfEwwER T T faeesi waege fafiee
99 : AADCTS661L
3 a‘N‘fWTvm-cﬁwmaﬂm 0%, 3, 20%0
::;m-’a‘l’\ma‘m EIEE 1
¥ | R A U45200MH2010PTC206380
] 2 TR, 4% H to}, Lok (W), W SHifE,

it (i), e e, wEHE, W - yoooly

5, | FHHZ T EE T A & UMl 2035 (RN & £ UHe 2038 T
% AT A TR S S )
s, | Teamemh P wfen o doarh o3 ST 2035

B8

IBBI/IPA-001/IP-P-02600/2021-2022/13969
UTEN . L /%3958 0 /3R LRIE [ Lodhly
34 Faiiam 30 9% WA fam

TR G 2770 3-8 ol err-!m =100, FI=E A,
’FW::’ qa's Yoooky
et |pam|[kar[a@gma1[oom

R §- i A
cirp.transconbuildcon@gmail.com

vy, | T e s A 23 uftet 3035 (SrmaTdt o0 T T\ T

mm*XWM}

43, | FEW 3% SN IEE (83) =NEE (F) | g 3ve s e,
s, i aie a, srafm 2 2 ol
s il et amad | wenge T,

%3, | AT Fan smRa i R | e AT
mmmmm T A FIVATE A e Fid e, @
T TR (e AT AR A | PR i v R et

vy, | () wefia i anfn
(@) srfira wfafdfs aofe 39
T T

(31) 3T 3 ZTEAE TR A
www.ibbi.gov.in/downloadforms.html
() TR e Al
cirp.transconbuildcon@gmail.com

TZR T AT 4 o, T e e A, G Geian S & Ll (A ) /55
(umeft) 3o 3y a1, fomis & uftren 2038 Teft gt et wrrez Raferaehh itz feamesenlt framm
Srf?ﬂnqsm.m%auwfﬂ et s A feie ¢ nfie 2036 fsft am gt
{Hﬁnﬁmmﬁa%ﬁkm‘ﬂwﬁi ST S A o i) v e e 3% el
u'eqrmf}—n?—wﬁm:r e m——'aq'—'rv—mqmw TR BT .
ﬁ?\Tau-m!-u 1= 2 e c»wu-u WWWW ‘sﬂ’m%ﬂ’ﬁrmﬂaﬁ?ﬁ"m
ftr fem wifen

i I ST

ZT feew T Waege fafies

tauft . : IBBIIPA-001/IP-P-02600/2021-2022/13969

Wﬁ ‘l‘l”Q?\E‘Vﬂf“l??ﬁf‘o{.‘q&!‘aﬂm32%ﬁa‘(?ﬂﬁm

faai: Lo ufim 2038

#ad woooo9.

oo g




